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Filed by
Mr. Chandra Sekhgr Arasada

Liquidator for M/s
Coram:
Hon’ble Shri Mada

Appearance:

appointed

Liquidator

NATION

Application under Regulations 54(1) and 45 (3) of IBBI (Ligquidatio

In the matter of Bank of Baharain & Kuwait BSC versus M/s
Neutrino Power Systems Private Limited

System Private Limjted

Hon’ble Shri Veera|Brahma Rao Arekapudi, 1/ember (Technical)

on 14.12.2018 in IA No. 542/2018 liquidating the Company
Shri Chandra Sekhar Arasﬁda, Applicant herein as |

L COMPANY LAW TRIBUNAL
YDERABAD BENCH-1

IA No. 207 of 2021}
In

P (IB) No. 125/10/HDB/2017

Process) Regulations, 2016

Neutrino Power

... Applic

L B. Gosavi, Member (Judizial)
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Date of order: 30.06.2021

For Applicant: Mr. Chandra Sekhar Arasad, Liquidator in persgn
Heard on: 23.06.2021
PER: BENCH |
1. The instanft Application is filed by t‘nv Liquidator seeking an }
Order u/s.p4 (1) of the Insolvency and Bankruptcy Code (hgrein |
after referfed to as “CODE”) read with Regulation 45 ($) of
Insolvency and Bankruptcy Board of Liidia (Liquidation Proq ess) |
Regulationfs, 2016 seeking «Dissolutioi: of Corporate Debtot’ i.e.
M/s Neutiino Power Systems Private Limited.
2. The instant IA is filed pursuant to order passed by this Tripunal
and
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Company Mf. Mallikarjuna Rao Yalavarthi for facilitating
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As a sequel [to the above, we hereby order dissolution of 4
Corporate Debtor viz. M/s NEUTRINO POWER SYSTEMS
PRIVATE LIMITED from the date of this Order,| in terms

Section 54(1)
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IA No. 207 of 2021
CP (IB) No. 125/ 10/ HDB} 2011';
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under Section 54 (1) of IBC, 2016 stands disposed | of
ac¢ording1y. )
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15. Sinfce the Dgbtor Company stood Dissolved vide this order glrd
no| proceedings are now pending, therefore the Registry| is
directed that the case file be consigned to records '
|
A \Vie
(VEERA BRAHMA'R%@APUDI) (MADAN B. GOSAV])
MEMBER (TECE AL) MEMBER (JUDICIAL)




